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Foundry Forge Plant 

9853. SHRIMATI SUSEELA 
GOPALAN: 

SHRI UMANATH : 
SHRI P. RAMAMURTI : 
SHRI P. GOPALAN : 

Will the Minister of INDUSTRIAL 
DEVELOPMENT AND COMPANY 
AFFAIRS be pleased to state: 

(a) whether it is a fact that Crane 
Operators of the Foundry Forge Plant at 
Ranchi are on tool down strike since the 
26th March, 1968 ; 

(b) if so, what are their demands; and 
(c) the steps taken by G ~vernmeot to 

settle the dispute? 
THE MINISTER OF INDUSTRIAL 

DEVELOPMENT AND COMPANY 
~FFAIRS (SHRI F, <\. f!tfM\!D); (a) 

The Crane Operators of Foundry Forge 
Plant of Heavy Engineering Corporation 
Limited, Rancbi were on tool down strike 
from the 27th March, to the 20th April, 
}968. 

(b) Their demands were :-
(i) fixation in production pay scale. 

involving jump' of intermediate 
scale. : 

(ii) promotion after every three years 
and promotion after six months 
in production from the date of 
joining: 

(iii) Fifteen minutes rest after every 
two bours work ; 

(iv) no trade test for next higher pay 
scale; 

(v) provision of goggles, Gloves. 
drinking water and fans for hot 
metal crane operators; 

(vi) grant of heat allowance; 
(vii) transport facilities at the end of 

shift work. 
(c) The strike was illegal. The Opera-

tors called off their strike unconditionally 
on the! 20th April, 1965. Heavy Engi-
neering Corporation Ltd., are considering 
t heir demand~ on merits. 

Indo-Afgban Trade 

9854. SHRI ABDUL GHANI DAR: 
Will tbe Minister of COMMERCE be 
pleased to state : 

(a) whether it is a fact that due to the 
absence of proper banking facilities in 
Indo-Afghan trade, tbe Reserve Bank of 
India allows the various individual traders 
to balance their e'ports with imports 
frequently; 

(b) whether an, importer importing 
good. from Afghanistan either on consign-
ment basis or on outright purchase basis 
can balance his imports against the exports 
of any other person or persons ; 

(c) if so, since when the Reserve Bank 
of India has allowed the balancing of 
imports and exports in this way between 
India and Afghanistan; 

(d) whether there arc any specific 
restrictions on the balancing 9f thes~ 
imports and exports also; and 

(e) if so, tl!\' lI~tails thereor ? 




